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ORDER 

PER N.K. BILLAIYA, AM: 

 This appeal by the assessee is preferred against the order of 

the CIT(International Taxation)-3, New Delhi dated 26.02.2019 

framed 263 of the Act.  

2. The sum and substance of the grievance of the assessee is 

that the CIT(Intl. Taxanation) erred in assuming jurisdiction u/s. 

263 of the Act and further erred in holding that the assessment 

order dated 09.09.2016 framed u/s.143 (3) of the Act is 

erroneous and pre judicial to the interest of the revenue.  
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3. At the very outset the authorized representative of the 

assessee moved the following application :- 

 

4. Considering the contents of the application the appeal is 

dismissed as withdrawn.   
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5. Decision announced in the open court on 21.09.2022.  
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